FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the IBBI (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

STERNE INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor STERNE INDIA PRIVATE LIMITED
Date of incorporation of
corporate debtor

Authority under which
3. | corporate debtor are
incorporated / registered
Corporate Identity No. U74999KA2016PTC097331

5. | Address of the registered office | 5th Floor, Salarpuria Sattva Eminence
and principal office (If any) of | Amani Bellendur Khane, Varthur Hobli,

24th October 2016

ROC-Karnataka Incorporated under
the Companies Act, 2013
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Classes of creditors, if any,

12 under clause (b) of sub-section
" | (BA) of section 21, ascertained

by the IRP

Names of Insolvency
13 Professionals identified to act

" | as Authorised Representative of
creditors in a class

(a) RelevantFormsand (a) Web link-
https://www.ibbi.gov.in/home/
(b) Details of authorised |downloads

representatives are available at: | (b) Not Applicable

Not Applicable

Not Applicable

14.

Notice is hereby given that the Hon'ble National Company Law Tribunal, Bengaluru
has ordered the commencement of a Corporate Insolvency Resolution Process of
Sterne India Private Limited on 22nd April 2025.

The creditors of Sterne India Private Limited are hereby called upon to submit their
claims with proof on or before 12th May 2025 to the Interim Resolution
Professional at the address mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sa/-
Ravindra Beleyur
representing Beleyur Resolution Private Limited (IPE)-
) Interim Resolution Professional of
Date: 25th April 2025 Sterne India Private Limited
Place: Bengaluru under CIRP
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The above notice was published on 26™ April 2025 in the following print media:

» Deccan Herald (English) — All Karnataka Editions
» Prajavani (Kannada) — All Karnataka Editions




